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Date of Order : 4.1.96.
CF 142/95 (0A 1120/92)
Alam Chand Jha ... Petitioner
| Versus

L. Gzn. MLR. Thamnna and anckhsr oo Pespondants.
CORAM:

HOIT'BELE MP. GOPAL I'PISHNA, VICE CHAIRMAN

HON'BELE MF. O.FP. SHAFMA, MEMEEF (A)
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PEF HOI'ELE MR, GOFAL TRISHIIA, VICE CHATIPMAN

T

Petitionszr, Alam Chand Jha, has ©ilzd thiz Conbengpk Fetition u/3 17 of
the Administvative Trikanals Aco, 1925, ztating thersin that the respondents, by
wilfully dizcheying ithe direccions of the Trikunal in OA 1120/92, dz2idzd on

2.9.94, have committed contempt of court.

2. Wz have heard the learnsd counzel £or the petitionsr and the lzarnsd
comnzel for the respondsnts and have gone thvcagh the records of the caze
carefully.

30 0 In vegard to the grant of S2lecihion Grads to the petitionsr, it was hsld
by the Trikunal that he would ke entitled to it on the kasiz of hia seniority
position in the post of Grade-I and che conssquential benefits on repromoticon to
the post of Supzrvizcr B/S Grade-II w.e.f. 16.11.72. The respondenits have

T contended  that they have correctly worled cut thz amount payabls to the
retitioner and have recheclzd the calculation in terms of the divections of the
Tribunzal. The reapondentz have stabed that the peticioner's claim that his pay

-

should be fixed ak Fz2.128/- pome wee f. 1.1.73 instead of Fe.320/-p.m. is wrang

i

and the petitionzr's pay has been corvectly €ixsd at F2.380/- pon. in the pay

scals of F2.330-10-380-BB-10-500-EE-15-560. It is alsc skated that interest @

- 9% per oanmum haz bin caloulated yearwise and paid o the pertitionszr in terms o
the directions of the Tribunal in the aforezaild OA.  The petitioner has lbsen

paid intereskt @ 9% per anmam Jmuuntlhg o Ps 20276 / on 22,4095 after a thorough

& chzcking of the calonlations. The respondents have alsco stated that the grant
of felection Grads to the pebitionsr would be considzrsd for that post as and

vhan thers will ke a vacancy. We £ind that the directiconz of the Trikbunal heave

(1)

been substantially c?ﬁpli&: with., 1o case of contempt is made cut againzst the

\ H
N
C{\(N@J\ respondents. {

ceeels.




4. This
discharged.

Conempl

(G.F. SHARMA)

MEMBER (A)
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thereifors,
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(GOPAL VRISHNA)

VICE CHAIPMAN



